
.. 

0 

• 

\ 

• 

• 
• 

23.8.96 ' 

Hoa. Or R.K.Saxena, JPI - " I • • 
• 

Hon. Mr s.oayal. API • .._ 

None is present for appl.cant. This matte1· is 

listt:sd for reato~ation applicat.on No. 433/96.The D.A. 

was dism...ssed ror defa1lt on s.2.96.Tnia appll.ca~on 

' 

l 

was, the.afore, moved on 24.2.96 and since then it ia being 

lls~ed for diapoaal.On 11.3.96 and 2~.7.96 none had appeared 

' for the appl.cant. On 19.4.9b,tnere wc s no a1tb.ng and 

on 20.1.96 caanael for applicant aawght aoJournment. On 

the last date i.e. 25.7.96 i ~ waa maoa clear that if the 

applicant or his counsel fai~to app~a. in thia matter 
a I 

the matter wo&lld be dismissed for default. Counsel for 

applicant is not present .It appear s tha t he ia not 

lntltreatt:sd in the awl.cation, therefore, the Rest~ ation 

la dia•isst:sd ror default.. 
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